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0.A.NO.560/92

JUDGMENT Dt: 9.3.95

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

'Heard Shri J.Venugopala Rao, learned counsel for the
applicant and Shri V.Bhimanna, learned standing counsel

for the respondents.

2 . This 0OA was filed praying for declarsation that the

Employment Notice published in the Employment News dated
bt VA T o~ -—_—],892
T —edg " ~Ff Tmenertar of
Central Excise so far as it concer . /to Annexure 'A‘ =
issueﬁ by the Deputy Collector (P&V), = Customs and

Centtal Excise Collectorate, Hvderabad is illegzl as it

is contrary to the circulars of the Central Government in
No.14015/1/16-Estt.D, dated. - 4.8,1980 and No.14034/4/
85-Estt.D, dated 18,9.1985 &and to direct the respondents
to add all the 25 disciplines of games/sports in

Apnexure. A of the Emppoyment Notification referred to

supra.

3. - As per Annexure.h of the notification referred to,
applicatiors were called for from the meritorious
sportemen in the disciplinehof Velley Ball, Badminton,

Foot Ball, Basket Ball), Cricket, Athdetics and Table
Tennis, for appointment to wie Lircc poeec - .

and one X post of UDC under the sports quets. The

¥
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applicant slleges that he is e meritorious sportsman
having proficiency in cycling and kall badmirton., It 1is
also alleged that the applicant participasted in the

33rA Junior; National Ball-Badminton Championship held

at Jaipur in 1987 by representing the A.F. State and ne
partic¢ipated in the 45th Senior National Cycling
Championship, 1990 held petween 25.,4.1990 to 29.4,1990
conducted by the &ndhra Pradesh Cycling Association

affiliated to Cycling Federation of India helc¢ at
Hyderauvau,.

4, The grievance of the applicant is that while

as éér the circulars aated 4,5,1980 and 1£.9.1985 of the

Central Government, candidates who are meritorious in

25 disciplines referred fo therein have to be made

eligible for the posts under the sports guota, Annexure.

of the ﬁotification of the Dpputy Collector referred to
has to be

supras/held as illegal, for it was limited only to few
O LtuUS cw e

5. ég per the interim order of this Bench, the
applicant was called for the written kest and the

interview,

6. It was pleadéd for the respordents that as the

A

Collectorete required cancid<tes in some of the disci-

contd.,..
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élines so as to enable the said Collectorate to represent

in some of the disciplines, they limited the notification

to the diSciplines required and the cir¢ulars of the

Central Goverrment referred to .do not indicate that it is
necessary to call for the candidates in all the ¢isciplines—
referred to therein for filling up the posts in the
sportsmeﬁiquota}and the apRXIRIFKS applications can be
called for from among the disciplines ﬁeferred tc in
thosé circulars depending upon the necessity in =the

each discipline in regard to the concerned office,

7. As the applicant was permitted to appear for
the wri£ten test and also the interview as per the
interim order of this Tribunal, we felt that if the
applicant succeeds, then it is necessary to consider
the meritéland if he fails in the written test and/or
the interview, there is no need to consider in regardc
to the merits. Accordingly, the respondents were
directed to submit to this Bench as ﬁo whether the

applicant succeded or failed.

8. Today, the letter C.No.I/lO/éQ/Ql-CAT, dated
~-2=95 of the office of the Collectorate of Central
Excise, Hyderahad is produced by thellearned standing
counsel for the respondents. It is stated therein
that the applicant's position after:£he interview is
st S1.No.21 (21st rank) while there we:c only 3 posts

e
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of Inspectors and one X post of UDC for which those
who got ranks 1 to 3 vere selected for the pests of
Inspectors and the one who got 6th rank was selected

for the post of UDC.

g, Hence, %% even if the contention for the appli-
cant is going to be accepted, he ¢fould not have been
selected and hence it will be an exercise in futility
if the conéentions referred to in this QA are going to

be considered. Hence, we are leaving open the same

for consideration as and when they arise. ¥ -

10, In the result, the Oik is dismissed. No costsv/

(R ,RANGARAJAN) (V.NEBL -

To
1. The

MEMBER (ADMN.) VICE G

DATED: Oth March, 1895, ' ‘
Open court dictation. . W

Depuk

vsh

Secretary, Govt.of India, Ministry of Finance,

Dept.of Revenue, New pelhi.

2. The Collector, Customs and Central Excise,
Basheerbagh, Hyderabad-29.

3. The

4. One
5.‘0ne
6. One
7. One

pvm,

peputy Collector (P& V) Customs and Central Excise,
Collectorate, Hy®rabad-29.

copy to Mr.J.venugopala Rao, Advocate, CAT.Hwd.
copy to Mr.V.Bhimanna, Addl.CGSC.CAT.Hyd.
copy to Library, CAT.Hyd.

spare copy.



